C.A. /49/87

Coram : Hon'ble I'r P H Trivedi es Vice Chairma

Hon'ble Ir P 1 Joshi ee Judicial lem

24/4/1987

Learned advocate lr Girish Patel applies
for adjournment tc which learned advocate for the
respondent l'r Ajmera has no objection. Allcwed.
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Coram: Hon'ble Mr, P.H. Trivedi : Vice Chairman

Hon'ble Mr. PeMs Joshi : Judicial Member

18,1987

Admit. Rejoinder has been filed. The case is adjourned ee-

—— for final hearing. Soa & CeiAe.
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Coram s Hon'ble Mr. PeHe. Trivedi
Hon'ble Mr. PeMes Joshi

Vice Chairman

(1]

Judicial Membe r

(13

21,5,1987,

Learned advocate Mr.Girish Patel applies for an adjournmen
Allowed. Learned advocate Mr.P.Ne.Ajmera for Mr.J.D. Ajmera
appears and has no objection, Dete—may—Pe—tited—in due
cousse, ST Yo s —A\-§ 1) Dt Xy Oy denvin
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